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15.12 ..,.. MIl. DEPUTY-SP~: '!be ques-

NATIONAL AGRICULTURE PRICES 
COMMISSION BlLL* 

SHRI BALASAH:E.B VIKHE PATIL 
(Kopargaon): Sir, I beg to mOve for 
leave to introduce a Bill to provide 
for a statutory National Agricultural 
Prices Commission with the objective 
of offering remunerative prices of ilg-
ricultural produce to the farmers ;n 
order to augment and make posperous 
the agricultural economy_ 

:MR. DEPUTY-SPEAKER: The ques-
tion is; 

·'That leaVe be granted to intro-
duce a Bill to provide fOr a statu-
tory National Agricultural prices 
Commission with the objective of 
offering remunerative prices of agr\-
cultural produce to the farmers in 
order to augment and make pos-
perous the agricultural economy." 

The motion was adopted. 

SHRI BALASAHEB VIKHE PA-
TIL: I introduce the Bill. 

15.03 lira. 

CROP INSURANCE CORPORATION 
BILL * 

SHRI BALASAHEB VIKHE PATIL 
(Kopargaon): Sir, I beg to move for 
leave to introduCe a Bill to provide 
for the establishment of the Crop In-
surance Corporation for the purpose 
of undertaking the business of crop 
insuranCe SO as to protect the interest 
'Of farmers from loss due to unavold-
able causes ana also as a support 
measure to promote increased food 
and agricultural production. 

tion is: 

"That leave be granted to intro-
duce a Bill to provide for the estab-
lishment of the CroP Insurance Cor-
poration for the purpose Of unaer-
taking the business of crop insu-
rance so as to protect the interest 
of farmers from loss due fo un-
avoidable causes and also as a sup.-
port measure to promote increased 
food and agricultural production." 

The motion was adopted 

SHRl BALASAHEB VIKHE PATIL: 
I introduce·· the Bill. 

15.04 hrs. 

CRIMINAL LA ws (AMENDMENT) 
BILL* 

''It '{lq' ~~q ~TIf (~T): it 
~ ~tfili~~., 

1860 ~ ~~ ~, 1973 

~~ ~~~~cm 

~:~Ncr ~ ctT ~+rft:r (t ~ I 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That leave be granted to intro-
duce a Bill further to amend the 
Indian Penal Code, 1860 and the 
Code of Criminal Procedure, 1973." 

The motion was adopted. 
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*PublisheQ in Gazette ~f India "B!;traol'dinary, part-n, Section 2, 
dated .. ~. 

t IntroduCed with the recommenca tion of the Presicient. 


